FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF COSMOPOLITAN
TECHNOFAB TEXTILES PRIVATE LIMITED

S1. No. | PARTICULARS DETAILS
1. | Name of corporate debtor Cosmopolitan Technofab Textiles Private
Limited

2. | Date of incorporation of corporate debtor |08-09-2010

3. | Authority under which corporate debtor is | RoC-Delhi
incorporated / registered

4. Corporate Identity No. / Limited Liability | U18109DL2010PTC208025
Identification No. of corporate debtor

5. Address of the registered office and A-342, Meera Bagh, Paschim Vihar, New
principal office (if any) of corporate debtor |Delhi, West Delhi 110087

6. | Date of closure of Insolvency Resolution | 31* August 2023

Process
7. | Liquidation commencement date of 31 August 2023 (Copy of the order received
corporate debtor by the Liquidator on 04" September 2023)
8. | Name and registration number of the Amit Talwar
insolvency professional acting as liquidator Reg. No. - IBBI/IPA-002/IP-NO1178/2021-
2022/13887
9. Address and e-mail of the liquidator, as A-4/5, Jiwan Jyoti Apartments, Near Lok
registered with the Board Vihar, Pitampura, New Delhi-110034
Email id: amittalwarcs@gmail.com
10. | Address and e-mail to be used for A-4/5, Jiwan Jyoti Apartments, Near Lok
correspondence with the liquidator Vihar, Pitampura, New Delhi-110034
Email id: cirp.cosmofab@gmail.com
11. | Last date for submission of claims 04™ October 2023 (30 days from 04"
September 2023

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench VI has
ordered the commencement of liquidation of the Cosmopolitan Technofab Textiles Private
Limited on 31-08-2023. However Order was received by Liquidator on 04-09-2023.

The stakeholders of Cosmopolitan Technofab Textiles Private Limited are hereby called upon
to submit their claims with proof on or before 04™ October 2023, to the liquidator at the
address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.



Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.
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Amit Talwar
Liquidator of Cosmopolitan Technofab Textiles Private Limited
Reg. No. IBBI/IPA-002/IP-N01178/2021-2022/13887

Date: 04-09-2023
Place: New Delhi

PUBLISHED ON 05-09-2023 IN FINANCIAL EXPRESS (ENGLISH)
AND JANSATTA (HINDI) BOTH DELHI EDITION
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TUESDAY, SEPTEMBER 5, 2023

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptey
Board of India (Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

COSMOPOLITAN TECHNOFAB TEXTILES PRIVATE LIMITED
PARTICULARS DETAILS

NAME OF CORPORATE DEBTOR |Cosmopalitan Technofab Textiles Private Limited

1.]
2. | Date of Incorparation of Corparale Dellor 08-08-2010
3

.| Autherity undar which Comporate Debéor | Rleqistrar of Companies, Delb
is Incorporated Regshanad

4, | Corporate iderity Mo,/ Limited Liabity | U1310A0LA010PTC 208025

Idensficzton MNo. of Corporate Debtor _ o
5. | Addrass of fhe regstened office & principal | A-342, Meera Bagh, Paschim Vikar, New Delh
office (il any) al Corporata Dabbar ‘Wast Delks -110087

6. | Date of closure of Inscivency st August 2023
Rasolution Process

T. | Ligwidaticn commencement date 35t August 2023 [Copy of the crdar recaivad by the
of Corparate Debtor Liquidaler on (41h Seplamber 2023)

Amit Talwar
Regn. Mo IEBVIPA-QORAP-NO11TER021-20221 3887

B, [ Mame & Regsiration Kumber of Inscheancy
Prodeesional acting as Liguidabor

3, | Acdrass and Email of tha bquidator
a5 reqisbarad wilh the Beand

Add.: A-45 Jnan Jyod Aparimants. Near Lok Yihar,
Filampura, New Dethi-110034

Email: amittalwarcs@gmail.com

Add.: A4S, Jiwan Jyod Apariments. Near Lok Vinar,
Pramgura, New Dedhi110034

Email: cirp.cosmalabi@gmal com

11| Last dale for subsnlssion of Claims | 0dth October 2023 (30 days bom 045 Septambar 2023

10.| Address and e-mail to be used for
comespandance with tha liquidalor

- |

Holica is hereby given fst the Nafional Company Law Triunal, Mew Deli Bench V) hes ordered fe
cammencement of ligudation of the Cosmopolitan Technofab Textiles Private Limiled on
31-08-2023, However Orderwas recanead by Liguidsiaron 0d-08-2023

The stakehalders of Cosmopelitan Techrofalr Textiles Privake Lirited are hereby calked upon io
submit their claims with proal an or before Gdth October 2023, to the Bquidator at the address mentiored
againstitem Mo 10,

The finarcial creditors shall submit their claims with prood by electronic means only. All other creditoes may
submit the claims wish e procfin person, by pastor by electronic means.

Submission of false or misleading proof of claims shall attract panalties.

In casa a stakeholder doas ol subimil ks caims during e igudabion process, the dms submilbed by
such a slakehelder during the corparale insalvancy resciulion process under tha Insolvancy and
Barkrupley Board of India {Insalvency Rascluion Procass far Corporata Parsons] Requlagons, 2018,

shall ba deemad Lo be submitbed undar section 38. Sdi-

Amit Talwar
Date - 04.09.2023 Liguidator of Cosmopolitan Techmofab Textiles Private Limited
Place : New Delh Regn. No.: IBEIIPA-OO2/IP-NOT1 TR/2021-202211 3887

... % BellaCasa Fashion & Retail Limited
= Registered Office- E-102, 103, EPIP, Sitapura Industrial Area,
Jaipur- 302 022 (Rajasthan), Website-www.bellacasa.in,
CIN- L17124RJ1996PLC011522,
E-mail-info@bellacasa.in, Tel No. 0141-2771844

NOTICE OF 27" ANNUAL GENERAL MEETING AND REMOTE E-VOTING INFORMATION

‘Notice is hereby given that the Twenty Seventh (27") Annual General
Meeting (“AGM”) of the members of Bella Casa Fashion & Retail
Limited (“Company”) will be held on Wednesday, 27" September,
2023at 12:00 P.M. (IST) through Video Conferencing (“VC”)/ Other
Audio Visual Means (“OAVM?”) facility to transact the ordinary and
special business as set out in the notice of 27"AGM, in compliance
with the applicable provisions of the Companies Act, 2013 and Rules
framed thereunder and the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 read with General Circular Nos.
14/2020, 17/2020, 20/2020, 02/2021, 19/2021, 21/2021 and 02/2022
dated 08" April 2020, 13" April 2020, 05"May 2020, 13" January,2021,
8" December,2021, 14" December,2021 and 5" May,2022
respectively, issued by the Ministry of Corporate Affairs (“MCA
Circulars?”) and Circular Nos.
SEBI/HO/CFD/CMD1/CIR/P/2020/79 dated 12"May 2020, Circular
No. SEBI/HO/CFD/CMD2/CIR/P/2021/11 dated 15" January, 2021,
SEBI/HO/CFD/CMD2/CIR/P/2022 dated 13" May 2022 and
SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated 05"January, 2023 issued
by the Securities Exchange Board of India (“SEBI Circulars”)
without the physical presence of the Members at a common venue.

The electronic copies of the Notice of the 27"AGM along with
explanatory statement, integrated Annual Report for the F.Y. 2022-23
including the Audited Financial Statement for the financial year ended
on 31st March 2023 have been sent to all the members whose e-mail
IDs are registered with the Company/Depository Participant(s). The
dispatch of Notice of the AGM and the Annual Report for FY 2022-
23was completed on 04" September, 2023. The above documents are
also available on the Company's website i.e. www.bellacasa.in, the
website of the BSE Limited www.bseindia.com and at website of
CDSL at www.evotingindia.com. The requirements of sending
physical copy of the Notice of 27"AGM and Annual Report to the
Members have been dispensed with vide MCA Circular(s) and SEBI
Circular mentioned above.

In compliance with the provisions of Section 108 of the Companies
Act, 2013, read with Rule 20 of the Companies (Management and
Administration) Rules, 2014, as amended and Regulation 44 of the
SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015, the Company is offering remote e-voting facility
for its Members enabling them to cast their vote electronically in
respect of the business to be transacted at the AGM of the Company.
The Company has appointed Central Depository Services (India)
Limited (CDSL) to provide e-voting facility.

Members holding shares as on the cut-off date i.e. Wednesday, 20"
September, 2023, may cast their vote electronically on the Ordinary
and Special Businesses, as set out in the notice of 27"AGM through e-
voting system ("remote e-voting") of Central Depository Services
Limited (“CDSL”). All the members are informed that:

i the remote e-voting shall commence on Sunday, 24" September, 2023
at 09:00 a.m.(IST) and ends on Tuesday, 26" September, 2023 at 05:00
p.m.(IST)The remote e-voting shall not be allowed beyond the said
date and time. The detailed instructions for remote e-voting process are
mentioned at Note No. 30 of the Notice of AGM.

11 any person who becomes Member of the Company after dispatch of
the notice of 27"AGM by email and holding shares as on cut-off date
may obtain login ID and password by sending a request at
www.evotingindia.com. However, if already registered with CDSL for
remote e-voting then existing user id and password can be used for
casting vote.

1ii. members may note that:

a) the e-voting shall be disabled by the CDSL after the aforesaid date
and time for voting. Once the vote on the resolution is cast by the
Member, Member shall not be allowed to change subsequently.

b) the Members who have cast their vote by remote e-voting prior to
the AGM may also participate in the AGM through VC/OAVM facility
but shall not be entitled to cast their vote again through e-voting
System during the AGM.

c¢) the member's participating in the 27th AGM and who had not cast
their vote by remote e-voting shall be entitled to cast their vote through
e-voting system during the 27"AGM.

d) the person whose name is recorded in the Register of Members or
the Register of beneficial owner maintained by the depositories as on
cut-off date only shall be entitled to avail the facility of remote e-
voting, participating in the 27" AGM through VC/OAVM facility and
e-voting during the 27" AGM, and

e) since AGM will be held through VC there would be no requirement
of appointing proxy in accordance with the MCA circulars accordingly
appointment of proxies by the member will not be applicable

In case of any queries, members may refer the Frequently Asked
Questions (“FAQs”) and e-voting manual available at
www.evotingindia.com, under help section or write an email to
helpdesk.evoting@cdslindia.com or callMr. Rakesh Dalvi (022-
23058542) Ms. Sonika Gupta, Company Secretary of the Company at
E-102,103, EPIP, Sitapura Industrial Area, Jaipur- 302 022 (Raj.),
Tel: 0141-2771844 and email cs@bellacasa.in.

Pursuant to section 91 of the Companies Act, 2013 and the applicable
rules thereunder and Regulation 42 of the SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015, the Register of
Members and Share Transfer Books of the Company will remain
closed from Thursday, 21"September, 2023 to Wednesday,
27"September, 2023 (both days inclusive).

CS Manish Sancheti, Practicing Company Secretary, (FCS 7972, CP
8997) has been appointed as the Scrutinizer to scrutinize the e-voting
in a fair and transparent manner. The results of the remote e-voting and
e-voting at the AGM will be declared on or before Thursday, 28"
September 2023. The Results declared, along with the Scrutinizer's
Report, shall be placed on the Company's website at cs@bellacasa.in
and on the website of CDSL i.e. www.evotingindia.com for
information of the Members besides being communicated to the Stock
Exchangei.e. BSE Limited where the Company's shares are listed.

For Bella Casa Fashion/& Retail Limited
Sd/-
Sonika Gupta
(Company Secretary)

Place: Jaipur
Date: Monday, 04" September,2023

f-i-nanci“.ep. .in

ITCONS E-SOLUTIONS LIMITED
(Formerly Known as ITCOMS E-Solutions Private Limited)

CIM: UTZ800DL200TPLC163427
Registered Cffice: Regus Elegance 2F, Elegance Jasola District Cantre, Old Mathura Road

south Delhl, Mew Delhi-110025 N
Corporate Offica; 3rd Floor, B-10, Bajgj Bhawen, Sectar-3. Jamna L&l Bajaj Marg, Moida,

Gautam Buddha Nagar, UP-201301 IN

Tal: +291-120-4148563 | Email: cs pagia@ibconsing com | 'Websita: www dconsing.com

NOTICE OF 16TH ANNUAL GENERAL MEETING, E-VOTING AND BOOK CLOSURE

1, KWOTICE is hersby given that the 16th Aanual General Meeting (AGM) of the Members of
[TCOMS E-Solulionz Limigad [Mtha Company®) wifl be held on Wednasday, 2Tth Septamber,
023 8 03200 p.m, (15T} through Video Conferencing or Other Audio Visual Means [VC)
DAVRY) 1o ransact the businesses & Set oulinthe hNobics of AN, in Comphiante with General
Circular No 142020, 1773020, 2002030, 022021, 210 2021, 212032 and 1002072 by Minkstry
of Corporate affairs ["MCAT) and the Sacunes and Exchange Board Of India {"SEBI) Circular
Mo, SEBIHO/CFDCMOCIRPIZD20TE dated 12th May, 2020, SEEVHONCFIVCIAD 2(CIRY
PIZ0N T dated January 15, 2021, SEBIHOVCFDICMD2TCIRIPA202262 dated 13h May,
2022 and SEBI Circular Mo. SEBVHO/CFDY PoD-Z/PICIRI202304 daied January 5, 2023
imswed in this regard

2, Im compliange fo the shove circulars, the Motice of the AGM along with Anneal Repor far
financial year 2022-23 has bean senl on Monday 04th Seatembar, 2023 through alectronic
modato &l sharehalders whosa email addresses ama registared with the Compeanyi’ Depasitary
Partcipant|s} and the same is alse availableon the Company's website & www lleansine com
and on the website of the stack Exchange wiz, BSE Limited &t www bseindia.com and on
WSDL wedsite al waw. evaling nsdl.com.

3, The Company is praviding facity to the Members for exencising their right ta vole on the items
of butiness selodtin the Nolice of AGM by remabe e-valing a2 wall a2 e-veling duning the AGM
system through pladorm provided by Netional Securities Depository Limited ('RSDLY,

4. The details pwsuant to the Rules are given hera under:
a1 Date and fime of commencemeant of ramode a-voling: 24,09 3023 [2.00 am. 5T}
by Date amd time of end of remaote e-voling: 26.09.2023 (500 p.m. 15T)

¢ The Members of the Company, holding shares gither in physical form or in dematesialized
form, as on the cul- off date e 21,00 2033, may casl thes vote electronically
) ?E fuer;r:al;éﬁ e-Noting by electrenic mede shall not be allowed bevand 500 p.m. 15T on
g.09.2023
el The Members would be able fo cast their vodes af the meeting through e-voding faciity
during AGM if they have not avaikad the remodées e-vwoting facility. To cast e-eate during the
AGH please refer the instrucbon mentioned In the AGM Notice. IF the wote I3 cast through
ramata e-Yoling facility than the mambars would not ba permittad to exerciza thair voding
right at the general mesting
i The Members may paricipate in tha genaral mesting even after exercising thesr right to
vobe through remede e-voling bul shal not be alowed B wobe again in the meeting
g1 Apersen whose name s recorded in the register of members ar in the register of benefcial
awners mantained by the depositories as on cut-off dabe only shall be entithed % avad the
facilityof remate e-witEng or voting in the general maeting
h)  Any person wha hawve acquired shares and becoma member of the Company after tha
dispatch of Motice but on or before the cut-off date | e, 2151 September. 2023 may abilzn
he login 1D ard passwoerd by fellowing the steps as manticned in the AGM Notice,
5. Members atiending the AGM through Wded Conferencing /Other Audic-Visual kgans shall be
courded for the purpose of reckoning the quorum ender Section 103 ofthe Act.
B. The Board af Diractars have appainied Mrs. Snehal Kashyap, Prachicing Company Secratary
&5 the scrufinizer to scrutinize the e-voting process in fair and fransparent manner
T, The rasuft of remate e-voling and e-voting &t the AGM shall be announced within 2 warking
days of the AGK of the Company, The result declared alongwith the Scrutinzer's Repeet shall
ba placed on tha Company's wabsite and on the wehbsite of MSDL for information of tha
members, besides belng communicaled to the Slock Exchange
g, pursieant to Section 91 of the Companies Act, 2013 and Regulation 42 of the SEBI [LODR)
Regulations, 2015, the Register of Members and Share Transler Books of the Company will
ramain closed from Fridey, Seplembear 22, 31023 to Wednasday, Seplembar 27 3023 (bath
days inclusive) for the purpose of Anmnual General Meeting.
All queries or |ssues regarding attending AGM & e-Voting from the e-Voting System, you
may refer the Frequently Asked Questions ("FAQs") and e-veting manual available at
wwhw.evoling.nsdl.com, under help section or contact to Ms. Pallavi Mhatre, Manager -
WSOL. at 1800 1020 990 and 1800 22 44 30 or write an email to evoting@nsdl.co.in
For ITCONS E-Solutions lebsud
dl-
Gaurav Mittal
Managing Diractor

Place: Mew Delhi
Data: Ddth September, 2023

' GANPATI PLASTFAB LIMITED

: Registered Office; 334, Shekhawat Mansingh Block, Nemi Sagar Colony,
Cueens Road, Vaishali Magar Jaipur PH: 014 1-402365(0
Administrative Office: C-58(B), Road No 2-D, Indusirial Area, Bindayaka
Jaipur — 302012 Ph.0141-2240573,2240721, Email: mail@gpl.co.in
CIMN: - L25Z208RSB4PLCD03152, Website: wwwgpl.con

NOTICE OF 39TH ANNUAL GEMERAL MEETING AND
REMOTE E-VOTING INFORMATION

Nofice is heraby given that-

1, The: 39th Annual General Meating ("AGM”) of the Company will be hald on Thursday,
Seplamber 28, 2023 at 3:00 PM. 15T through Video Confarence[VCY other Audio
Visual Means (OVAM) to transact business as detailed in the Motice convening the
Annual General Meeating in compliance with the provisions of the Companies Act, 2013
["the &cf) read with the General Circulars Mo, 2002020 dated May 05, 2020 and
General Circulars Mo, 0212022 dated May 05, 2022 and General Carculars Mo, 1002022
dated December 28, 2022, and ofher circulars issued by the Ministry of Corporate
Affairs (MCA) and Circular No. SEBIHO/CFD/CMD2/CIR/P/2022/62 dated May 13,
2022 and Circular No. SEBIHOICFD!PoD-2/PICIR/Z023/4 dated January 5, 2023
izsued by SEBI (hereinafier collectively referred to as “the Circulars™), without the
physical presence of the shareholders ala comman venue,

Z.In compliance of the circulars, electronic copées of Motice of AGM and the Annual
Report for the financial year 2022-2023 have been sent to all the shareholders on
Monday, Septamber 4, 2023 whose a-mail addresses ara registerad with the
Company/ Depasitory Participant(s). The requirement of sending physical copy of the
Nalice of AGM and Annual Report to the shareholders has been dispansed with vide
MCACircular(=) and SEBI Circular.

3. In compliance with Section 108 of the Act read with Rule 20 of the Companies
(Management and Admanisiration) Rules, 2014 (as amended} and Regulation 44 of
SEB| Listing Regulations [as amended) and Secretarial Standards on General
Meatings msued by the Institute of Company Secretaries of India, the Shareholders
are prowvided with the facility to cast thear votes on all resolutions set forth in the Noice
of AGM using electronic voling system (e-voting) provided by CDSL, The vating rights
of Shareholders shall e in proportion to the equity shares held by them in the paid up
share capital of the Company as on Thursday, September 21, 2023

4. In thiz regards, the shareholders are hereby further informed that:

a. The remote e-voting period shall commence on Monday, September 25, 2023 at (9:00
A M. (I15T) and shall end on Wednesday, Septemnber 27, 2023 at 5:00 P.M (IST). The
remote e-voling will be disabled thereafter

b. Shareholders may note that:

I, Once the vobe on a resalution |s cast by the shareholder, the same shall nol be allowed
to change if subseguently.

i, The facility for voling will also be made avadable during the AGM and those
shareholders present in the AGM through VC facility, who have not cast their voie on
the resolutions through remote e-vating, shall be ligibs to vabe through the e-vating
gystem during tha AGM.

. The sharehalder who have cast ther votes by remote e-voling prior o the AGM may
also attend the AGM. but shall not be entitied 1o cast their votes again; and

v, Only persons whose name is recorded in the register of shareholders or in the register
of beneficial cwnars maintained by the deposiories as on the cut-off date shall be
entithed to avail the facility of remote e-voting or e-woting at the AGM

¢. any person who acquires shares of the Company and become member of the
Company after the dispatch of Motice of AGM and holding shares as on the cut-off date
.2, Thursday, September 21, 2023 may obtain user i and password by following the
procedures as mentioned in the Motice of AGM or by sending a request mail to
helpdesk evoting@cdslindia.com or secretanygpl84i@gmail com. However if & person
is already registerad with CDSL for e-vading than existing user id and password can ba
used for casting wote.

d. In case of queries with respect to attending AGM & e-Voting. shareholders may refer
the Frequenily Asked Cuestions ("FALQS™) and e-wobing user manual available at the
websile or contact Mr. Rakesh Dalvi, Sr. Manager, (CDSL) Central Depository
Sarvices (India} Limited, A Wing, 25th Floor, Marathon Futurex, Mafatial Mill
Compounds, N M Joshi Marg, Lower Parel (East), Mumbai- 400013 at
helpdesk evotingi@cdslindia.com or call on 022-2305854 243,

The Notice, Annual Report 2022-2023 and other relevant detads are available on the

compamy's website www.gpl.co.in, website of the Stock Exchange i.a. CSE Limited at

www.cse-india.com and on the website of CDSL www.evotingindia.com.
For Ganpati Plastfab Limited
Sdi-
Vinita Kanwar
[Company Secrefary & Compliance Officer)
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Jaipur, September 05, 2023

PUNJAB NATIONAL BANK

M. No: AG1018

SYMBOLIC POSSESSSION NOTICE

Whereas, the undersigned being the authorized oficer of the PUNJAB NATIONAL BANK, Saharanpur under the securitization and Reconstruction of FinanciaRssets and
Enforcementof Security InterestAct, 2002 and in exercise of powers conferred under section 13(12) read with rule 03 of the security Interest (Enforcement)Rules, 2002 issued
a demand notice on the mentioned against each account calling upon the respective borrower/s to repay the amount mentioned against each account within 60 days from the
date of notice / date of receipt of the said notice. The borrowers & Guarantors having failed to repay the amount, notice is hereby given to the borrowers/ Guarantors and the
publicin generalthatthe undersigned has taken symbolic possession of the property described here in below in exercise of powers conferred on him/her under sub- section 4 of
section 13 of Act read with rule 9 of the security interestenforcementrules 2002. The borrower's/ Guarantor's/ Mortgagor's attention s invited to provisions of sub-section (4) of
section 13 of the act in respect of time available to redeem the secured assets. The borrower in particular and public in general is hereby cautioned not to deal with the
property/iesand any dealing with the property lies will be subjectto charge of PUNJAB NATIONAL BANK, Saharanpurforan amountand interestthereon.

¢ Globe GLOBE INTERNATIONAL CARRIERS LIMITED
CiN: LEO232RJ2010PLCO31 380
Registared Office: 301 - 306, Prakash Desp Comglex,
Mear Mayank Trade Centre, Station Road, Jaipur, Rajasthan - 302006
Email; csiigicl.co; Contact Mo 00471-23681 784, 2368754, Website: waw.gicl co

NOTICE

Matice is hereby given that the 13th Annual General Meeting (AGM) of members of Globe
International Carriers Limited {“the Company”] will be held on Friday, 25th day of
September, 2023 at 04:00 P.M. {IST) throwgh Yideo Conferancing ['VC') or Other Audio-
Visual Means ['OAVM'} facility, in compliance with the applicable prowision of the
Companies Act, 2013 and Rules framed thereunder and the SEBI (Listing Obligations and
Dischosure Requirements) Regulations, 2015 read with General Circular Nos.14{2020,
172020, 20{2020, 0202021, 2112027 and 212022 datad April 08, 2020, April 13, 2020,
May 05, 2020, January 13, 2021, December 14, 2021 and May 05, 2022 respactively,
issued by the Ministry of Corporate Affairs ("MCA Circulars®) and Circular Mos.
SEBI/HOICFD/CMD1/CIR/P/2020(79 dated 12 May 2020, SEBI/HO/CFD/CMD2|CIRIP)
2027111 dated 15 January 2021 and SEBI/HO/CFDCMDZICIRIP{2022162 dated 13 May
2022 ssued by the Secunities Exchange Board of India ["3EBI Chrculars™ without the
physical presence of the Members at 8 commaon venoe.
The Notice of the 13th AGM with explanatory statement will be sent only by e-mail to all
those Members, whose e-mail addresses are registered with the Company| Depository
Participant{slin accordance with MICA Circularis) amd SEBI Circular,
Member can join and participate in the 13th AGM (Annual General Meetingl through
VCIOAVM facility only. The mstructions for joining the 13th AGM (Annual General
Meeting) and the manner of participation in the remote e-voting or casting vote through
the e-voting system during the 13th AGM {Annuzl General Meeting) are provided in the
Motice of the AGM. Members participating through the VC! 0AVM facility shall be counted
for the purpose of reckoning the quorum under the section 103 of the Companies Act,
20713, The Notice of the 13th AGM {Annual General Meeting) will also be made available
on the website of the Company www.gicl.co and the website of National Stock Exchange
of India Limited www.nseindia,com.
The members are requested to register their e-mail address, in respect of demat holdings
with their respective Depository participant by following the procadure prescribed by the
depasitary participant. Members whe have nat registerad their email address can cast
their vote through remote e-woting or through e-voting system during the meeting by
tollowing the procedure described in the Notice of 13th AGM |Annual General Meeting).
In case of any gueries, members may refer the frequantly Asked Questions {"FAQ") and e-
woling manual available at www_evotingindia.com, under help section or write an e-mail to
hedpdesk.evating@cdsdindia.com.
For Globe International Carriers Limited
Sdi-
Annu Sharma Khandelwal

Place: Jaipur
Company Secretary and Compliance Dfficer

Date: 05.09.2023

SOUTHERN INFOSYS LIMITED

CIN: LET120DL1994PLCO59994
Reg. office: 402-A, Arunachal Building, 19, Barakhamba Road, New Delhi-110001
Ph. :071-2304 5402 Web: www.southerninfosys.com
NOTICE OF THE 29™ ANNUAL GENERAL MEETING,
BOOK CLOSURE AND E-VOTING
MOTICE is hereby given that the 29™ Annual General Meeting (AGM) of the Members of
Southern Infosys Limited will be held on Saturday, the 30™ September, 2023 through
Video conferencing (VC) or Other Audso Visual Means (OAVM) at 12:30 M. in cornpliance
with the applicable provigions of the Companies Act, 2013 ("Act’), read with General
Circutar Nos, 1472020, 17/2020, 2002020 0212021, 0272022 & 1072022 issued by Ministry
of Carporate Affairs an April 8, 2020, April 13, 2020, May 5, 2020 January 13, 2021, May
5,202 and December 28, 2022 respectively, and SEBI Circular No. SEBIHO!
CFDICMD2ICIRP2022/62 dated May 13, 2022 ('SEBI Circular') & SEBVHO/CFDYPoD-
2IPICIRI202314 dated Sth January, 2023 ('SEBI Circular') 1o transact the business as sel
out in the notice to the AGM. The deemed venue for the 28 AGM will be the registered
office of the company.
Further thersto, the Register of Members and Share Transfer books of the
Company will remain cosed from 23% September, 2023 to 30 September 2023
(both days Inclugive), in respect of the 29™ AGM of the Company comvensd on
30™ Seplember, 2023,
In compliance with the MCA circulars, the SEEBI Circulars and SEBI (LODR) Regulations,
2015 the requitement of sending of physical copies of the AGM Netice and Annual Report
to mambers has bean dispensed with. Accordingly, the Motice of the AGM along with the
Annual Report 2022-23 is being sent only by electronic mode to those Members whose
ermail addresses are ragisterad with the Company | Depositaries, Members may note thal
the notice and Annual Report 2022-23 will also be available on the Comgpany's website
www.southerninfosys.com, websites of Stock Exchanges ie. BSE limited at
www_bseindia.com and on the website f NSDL hitpzifwww.evoting.nsdl.
Manner of registering e-mail address of Members
Shareholders may register their email address or PAM, if not registered with the
Deposilories (for shares held in electranic form) / Company's Registrar (for shares held in
physical form}, on or before Monday, 18~ Seplermber 2023, 10 receive the Nofice to the
AGM along with Annual Report 2023.
Manner of casting vote through e- vofing
The memiers are provided with a facility io cast their vote electronically on all resolutions
set forth in the Notice of the 29™ AGM using the e-voting system provided by NSDL. The
rarnote e-volting penod commences September 27, 2023 at 9.00 AM. and ends on
September 29, 2023 at 5.00 PM. During the period, members holding share gither
physical or in dematenalized forms on the culoff date, 237 September 2023 may cast their
vole electronically. The instruclions on remole e-voling are detailed in the noles o the
Maotice conmvaning the AGM. which is alzo availabie at www.evating.nsdl.com. The facility
for e-voting shall aiso be made avadable during the AGM and members attending the AGM
through VG OAVM, who have not already cast their vole by remote e-voting, may exencise
their right to vole during the AGM through NSDOL portal. Any person who acguiras the
shares of the company and becomes the member of the company afier the dispaich of the
nofice and haldings shares as on the cut-off date, 23" Seplember, 2023, may oblain the
lagin 1D and password by sending a request to evotingi@nsdl.co.in,

For Southern Infosys legs:ld

Place : Mew Delhi Shivani Hahr;

Date - 04.09.2023 Company Secretary
FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

ARDEE INFRASTRUCTURE VENTURES PRIVATE LIMITED
OPERATING IN REAL ESTATE SECTOR AT DELHI-NCR
{Under Regulation 364 (1) of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persans) Regulations, 2016)

RELEYANT PARTICULARS
1. Name of the corporate debtor | ARDEE INFRASTRUCTURE VENTURES PRIVATE LIMITED
along with PANICINILLP No. | CIN Mo.: U70109DL2010PTC202345
2 | Address of the registered office | 16th Floor, Or. Gopal Das Bhawan,
28 Barakharnba Road, New Delhi-110001
URL of website Mot Available
4 | Details of place| Corporate Dabtor is a real astate company, having imventory of
where majority | Land, Plots and Development Rights amaounting 1o INR 2,79,49 851/
of fixed assels | based on the audited financials for the financial year ended

[

_|are located | 31t March 2021. No other detail is available.
& | Installed capacity of main As per the information available there is no
products’ services angaing project

B | Cuantity & value of main products! | Not Available
senvices sold in last financial year
7.| Mumber of employees! warkmen
B | Further details including last
available financial statements
(with schedules) of twao years,
lists of creditors, relevant dates
for subsaguent events of the
process are available at
Eligibility for resolution applicants
under section 25(2)(h) of the
Code ks available al

10| Last daie for receipt of expression
of inferast

11.| Date of issue of provisional list of | 30 September 2023
prospective resolution applicants

12| Last date for submission of
objections fo provisional kst

11| Process email id to submit EO|

Motes:
1. The Resciution Professional ("RP7) | Committee of Creditors (*COCT) shall have discrefion
to change the critaria for the EO1 al any pont of lime.
2 The RPJ COC reserves the nght to cancel or modify the process [ application withaut
assigning any resson and withowt any liability whatsoever,
3 Detailed irvitation for Expression of Interest (EQH) specifying crilena, elighility norms under
Seclion 284 of tha Code ate. can be reguasted through ermail cirp_ardesinfrag@amail com.
Munizsh Kumar Sharma
Fesalufion Professional for Ardes Infrasinechure Ventures Private Limitad
Reg. No.: IBEIIPA-001P-MO00502016-1711 00k
Add.: ALF 14, Shigra Knshna Szure Kaushambi, Ghaziabad, UP - 201012

Mol Available

Can be requested fo RP at
Email ID: eirp.ardeeinfraf@gmail.com

L

Can be requested to RP at
Email ID: cirp.ardeeinfrai@amail.com

20 September 2023

05 October 2023

cirp.ardeeinfra@gmail.com

Date : 05092023
Place: Ghaziabad

Contact Mo: 8818567143 | Email: crp ardeeinfra@gmail.com

Circle Office : Raj Tower, Shivaji Nagar,
Delhi Road, Saharanpur - 247001

Mr. Pawan Kumar Bhandari R/o H. No. 18,
Block-H, Numaish Camp, Keshav Nagar,
Saharanpur-247001

Branch :PNB, N.A.V,, Saharanpur

S. Name of the Account Description of the Property Amount Date of Date of
No. mortgaged and the Borrower Outstanding as demand Symbolic
(Owner of the Property) on demand Notice Posession
notice notice affixed
1. M/s Golden Bag, (Prop.) Sanny Bhandari S/o| One residential house pertaining house no. H-18 Rs. 21,08,907.00/- 24.05.2023 30.08.2023

measuring area 55 Sq. Yard or 45.98 Sq. Mtr. Having
dimension in East 34 Ft. 2-1/4 Inch, West 34 Ft. 2-1/4
Inch, North 14 Ft 6 Inch, South 14Ft 6 Inch consisting
all construction therein and land beneath the same

with electric fitting connection with roof with all rights related to it situated at Mohalla Numaish Camp,
Keshav Nagar Saharanpur duly registered at Sub Registrar Saharanpur vide sale deed no. 2279 in
Bahi 1, Jild No. 2814 Pages 305-348 dated 25.03.2014. BOUNDED AS UNDER: EAST: House No.
19, WEST: House No. 17, NORTH: Remaining part of house owned by Amrit Lal, SOUTH: Road

Twenty One Lakhs
Eight Thousand Nine
Hundred Seven Only +
Interest +
Bank Expenses.

Dated : 04.09.2023

Circle Office : Raj Tower, Shivaji Nagar, Delhi Road, Saharanpur

Chief Manager/ Authorised Officer

GENOMIC VALLEY BIOTECH LIMITED
Regd. OHf; 4 KM, Stone, Berrl Chharra Road, Village- Kherka Musalman,
P.O. Tandahari, Tehsil-Bahadurgarh, District-Jhajjar, Haryana-124507
CIH: LOT122HR1994PLC033029; Tele: +81-8811341542
Email; genomicvalley@gmail.com; Wisit: hitplwww. genomicvalley.com
MOTICE OF 29TH ANNUAL GEMERAL MEETING

Mpllce |3 hereby glven that the 20th (Twenty Minth) Annual General Meeting (*AGM®) of
Genamic Yalley Bictech Limited (CIN LI 22HR1994PLCOII025) will be held on Saturday
i0th September, 2023 &t 11:00 A M. &t the Registered Cffice of the Company at 4 KM
Stone, Berri Chharra Road, P.0O. Tandaheri, Teh. Bahadurgarh, Dist, Jhagar, Haryana- 124507
o tranzacl the businessas a5 sel Tarth in the Notice of the AGM which is 0 be sem by &-mad
fo afl members of the Company.

In compliance with the Clreular Ne, 1473020 dated fprl & 20230; 172020 dated April 13
2020, 2002020 dated May 05, 2020, 022021 dated January 13, 2021, 1972021 dated
Dacember 08, 2021; 2112021 dated Dacamber 14, 2021 and 0272022 dated May 05, 2022
["MCA Circulars”} izsued by Ministry of Corporate Affairs (MCA) and applicable provision of the
Companies Acl 2013 ["the Act”) and fhe Rules made thereunder and the SEBI [Lisking
Obligations and Discloswres Raquiremenis) Regulations, 2015 [SEBI Lisling Regulations),
the AGM of tha Company will be held at the Registered Office of the Company at 4 KM
Stone, Berri Chharra Road, PO, Tandahes, Teh, Bahadurgarh, Dist. Jhafjar, Haryana-1 24507
In compfiance with the aforesaid MCA Circulars and SEBI Circwlar dated May 12, 2020,
January 15, 221 and May 13, 2022, the Motice of the AGM and Annual Report for the
Financial Year 2022-23 1o be senl o a8 the members whose emall addresses ane registered
with tha Company [ Depositedies, The MNolice of AGW and Annual Repart alsa 1o be made
available on the websie of the Company ie, www genomicvalley.com and the websites of
ihe Stock exchange ie BSE Limited al www beeindia com

In arder fo recaive tha Modica and Annual Report, membars are requestad to registerupdete

iheir emasd addresses with the Depositonies in case share are held in demal and with the

Ragistrar and Share Transfer sgent {BTA) of the Company i.e Beetal Financial & Compules

Servicas Private Limibad in case shares are held in physical moeda. Far any query relating io

registration of e-mail address, membars may write &t beetali@ beetalfinancial.cam ar

5. gvbli@gmail. com

Mambars haolding shares in physical form or in dematenalized form, 85 on the cul-off date shall

he entitled io avall the facility of remsfe a-voling/e-voting &1 AGM and vaoting at AGM Venua

The Company has engaged the services of Central Deposiery Seoaces (Inda) Limited fo

provide a-woding facility.

All mesmbers are iptormed that

1. mambers wha have alngady casted thair watos by ramate e-valing phor b tha AGM may
attend the AGM but shall not be entitled to vate again;

2. A person whose name is recorded in the regester of members or (6 the reqister of benafcial
awners maintainad with depositories as on cut-off date will ba entiled to avail the facility
af remote e-vabing ar voting at the AGM venue.

3 A person wha becames the member of the Company afler dispaleh of the nolice of he
AGM and holding shares as on tha cut-aff date may obtain the user id and passwoard by
sending a request at beetal@beetalfinancial.com ar cs.gvblEgmail com

Mambers holding sharas in physical form, wha hawea not registered their email addrasses with

the Campany, can obiain the Maotice of the AGM alongwith the Annual Report 2022-2023 by

sending scanned copy of request letler mantioning the folo na. and name of the sharehoidar
sel-atbasted copy of PAN and AADHAR by email 1o the Company al beelali@ bestalinancial com
ar ¢s_gvbi@omail com.

The Members are requested o wpdate thelr complede bank account details with their Depositonies

in casa shares arg held in demad made and in case of physical kilding, with the Company's

RTA or Company at beetal@baetalfinancial.com or cs.gebli@gmail.com respactivaly along

wilh the copy of the reguest letter mentioning the name of the member, falio number, bank
account details. self-albested copy of PAN and cancelled chagque leal,

By order of the Board

For Genomic Valley Biotech Limited

sdf-

(Yogesh Agrawal)

Chairman & Managing Direztor

DIN: 01165288

Flace: Haryana
Date: 04.09.2023

CCL INTERNATIONAL LIMITED
CIN No. : L26940DL1991PLC044520
Regd.Off. : M-4, Gupta Tower, B 1/1,Commercial Complex,
Azadpur,New Delhi - 110033
Tel.: +91-0120-4214258, Fax.: +91-11-22417225
Email Id.: cmpsec@cclil.com, Website: www.evocreteindia.com
INFORMATION REGARDING THE 32"° ANNUAL GENERAL MEETING OF
CCL INTERNATIONAL LIMITED
Members are requested to note that the 32 Annual General Meeting (“AGM”) of CCL
International Limited (“the Company”) will be held on Saturday, September 30, 2023 a
12.30 P.M. through video-conferencing (“VC”) or Other Audio Visual Means (“OAVM”) to
transact the business to be set out in the Notice of the 32nd AGM, in compliance with the
applicable provisions of Companies Act, 2013 (“Act”), the Circular No. 14/2020 dt. April 08
2020, General Circular No. 17/2020 dt. April 13,2020 and General Circular No. 20/2020 dt
May 5, 2020, General Circular No. 02/2021 dt. January 13, 2021, General Circular No
10/2021 dt. June 23, 2021, General Circular No. 20/2021 dt. December 8, 202, 21/2021
dated 14" December 2021, 03/2022 dated 5" May, 2022 and 10/2022 dated 28'
December, 2022 issued by the Ministry of Corporate Affairs (‘MCA”) and Circular dated
May 12, 2020, Circular dated January 15, 2021 and May 13, 2022 (“SEBI Circular”) issued
by the Securities and Exchange Board of India (“SEBI’).

In accordance with MCA Circulars, the Notice of 32 AGM containing procedure and
instructions for e-voting and the Annual Report for the Financial Year 2022-23 will be sen
only through electronic mode to those members whose email IDs are registered with the
RTA/ Company/ Depositories.
The Notice of the 32" AGM and Annual Report 2022-23 will be made available on the
website of the Company at www.evocreteindia.com and at the BSE website
www.bseindia.com.
Members who has not registered their email address are requested to register the same in
respect of share held in electronic form with the Depositary through Depositary
Participant(s) and in respect of share held in physical form by sending email/ writing to the
Company's Registrar and Transfer Agents(‘RTA”), Alankit Assignment Limited, Alanki
House, 4E/2, Jhandewalan Extension, New Delhi-110055. Members are also requested ta
update their other details like PAN, Bank details etc. through DPs or RTA.
The Company will provide the facility to it's members to exercise their right to vote by
electronic means both through remote e-voting and e-voting atAGM. The instruction on the
process of e-voting, including the manner in which the members holding shares in physica
form or who have not registered their email address can cast their voting through e-voting
will be provided as part of the Notice of the 32" AGM.
Members are requested to carefully read all the Notes set out in the Notice of the 32" AGM
and in particular, instructions for joining the AGM, manner of casting vote through remote e
voting and e-voting at the time of AGM.
In Compliance with the MCA Circulars and the SEBI Circulars, this advertisement is being

issued for information and benefit of all the members of the Company.
For CCL International Limited
Sd/-
Pradeep Kumar
Company Secretary & Compliance Officer
Mem. No.A50972

Date: September 04,2023
Place: Delhi

PET
st

PEARL
Polymers Limited

CIM Mo, L2Sa08DL 197 1PLCODSS35
Regd. Office © A-372, Okhila Indusirial Area, Phase ||, New Delhi - 110020, MDA
Tal Mo +51-11-47385300, Fax ; +91-11474 80746,
Email: pearipearpeLnel, Website: waswpaaripet.met

NOTICE OF 52nd ANMNUAL GEMERAL MEETING [AGM®) TO BE HELD
THROUGH VIDEDC CONFERENCING {VC) / OTHER AUDIO VISUAL MEANS (DAVM) A
ND E-VOTING INFORMATION

KOTICE |5 HERERY GIVEN THAT:

I The 53 AGM of the Members of the Company will be held on Thursday, the 28® Seplember
SN2 af D500 p.m. through WE ! DAVM, in compliance with the applicabie provisions of tha
Companees Act, 2013 "Ac") and the nules mada thareundar and the SEB| (Listing Obligations
and Disclosure Raquirements) Regulaions, 2015 ("Lisling Regulations®) read with Genaral
Corcular no, 14205 dabod apnil 08, 2020, Circular na, 170020 deted Apnl 13, 2020 Circular
no, JP0E0 dabed May 5, 2020, circular no, 0252081, dated January 13, 2021, Ciraular no
19 2027 dated December 12, 2021, Circular no. 202002, dabed May 5, 2002 and all olhes
malevani circuiars saued from ime o lime by he Mnistey' of Corporale Affains and SEB| io
fransact {ha businesses sel-oul in (hae Mobice convaning the AGM

. Tha Molice of tha AGM and Amniual ﬂr_lL‘l.;JI ghall be senl o all the Mambors whose amal
pddredses are registered with the Company/Depository Pasticipantis), The aloresaid
documents will also bo avslable on Ihe Company's weballe |a, www.pearipalnal and (b
webaite of T Stock Exchanges |, www bsaindia.com and www.neelndea.com

1 Tha proceduns for mitmnding e AGM I:I|r|||,|_]|'| VE T CAVM (s 11;4F||i|||'||:-;| in e Nelics ol e
AGM ard the weblink io alland Be AGM s hilps:fawweavaling nadl.com, Mambees allanding
a AGUW Swough VT (Ol shall be reckoned for the purpoge ol quenam o per sl

4 Manner ol regisiering/updating email addresses
Mermbars holding ihe shanes in physical fom: Plaase update the detalls in prescied
for ISR-1 long with othar redevant forms with the regisirar at thair address: MAS Servioas
L T-34 2 Floor, Okhin Incdusiris Arsa, Naw Dalké-110020. ab ralevant forms can be
downicaded from the websila of RTA La. wwwmassena, com

{4) Mambars holding shares In demalanakzad lorm: Pléase conlact your Deposiiory
Perlicipants whom you maintain your demal account for registration / updation of
&-mail

Manner of casting voteis) through e-woling

| Meambars will have an opporiunity bo cast ther vole(s) on the bisinesses as sef forth
in the Mofice of [he AGM through elecironic voling system (e-woling). The mannar of
e-voling by Mambars hokdng shares in camabedalized form, physcal form and bor
members who have nol regisierad thelr email addresses will b2 providad in the Notics
of fhe AGM

il The faclity fior voling through electronic voting sysiem will also be made available al
the AGM and members afianding tha AGM who have nol castad {heir vole|s) by remoba
g-voling will be abde lo wole al he AGM,

i) The login credentials for casting the voles through e-voling shall be made avallable to
the Members fhrough emal, Members who do not receive emails or whosa email addness
i miot registersd walh the Company'RTADepositary Parlicipantis) may generate kagin
credendials by foiowing instructions given in the Mobas to Notice of AGM

The Register of Members and Share Transfer Books of the Comparty will remain chosad from

2% Saplember, 2020 o 28" Saplember, 023 [both days inclusiva),

Members ars requesied fo carefully read all the noles set cul in the Nolice of the AGM and

n parficutar, ingtructions for joining the AGM and manner of casting vote through remode

e-voling or e-voling af the AGM

L=

(=]

Far Pearl Polymars Limilad
adi-

Aman Thakran

Company Secratary

“"IMPORTANT?"™
VVhilst care i1s taken prior to acceptance of advertising

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

Place: Maw Deihi
Diate: 4® September, 2023

New Delhi

whatsoever.
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ADLINE CHEM LAB LIMITED

Registered Office: 904, 3th Floor, Shapath-1 Complex, Opp. Rajpath Glub Nr. Madhur Hoted,

§. 6. Highway, Bodakdey, Ahmedabad - 380054, India
Tel No.: 91-922TT14587; E-mail: infoi@kamnonlabs.in; Website: www.kamronlabs.com
GIN: L24231G1988PLCOT10856

Recormmendation of e Independent Director Commitiee (*I0C™) of Adling Chem Lab Limited
(“Target Company"] in relation 1o the Open Offer ("0ffer”) made by Mr, Hemani Amrish Farikh
{“Acquirar’) o the Public Sharehaolders of the Target Company (“Shareholders™) undear
Regulations 2607} of SEBI (Substantial Acguisition of Shares and Takeovers) Regulations, 2011
and Subsequent Amendments thereto ("SEBI [SAST) Regulations, 20117,

1 [Date 04,08,2023

2 |Target Campany {"TC") Adline Chem Lah Limited

1 (Details of the Offer|The Offeris being made by the Asguirer pursuant o Regulation
pertaiming btz the Target|3i1) and Regulstion 4 of SEBI (SA5T) Regulations, 2011 for
Company ihe acquisition up 10 15,21,000 (Fiflsen Lakhs Twanty-Ona
Thousand Only) Fully Paid-Lip Equity Shares of Face Value of
Rs. 10/ [Rupees Tan Only) Each rapresenting 26% [ Twanly-
Six Percent’) of the Fuly Paid-Up Equity Share Capital and
ioting Cagital, payable in Cash.

4 | Acquirer i, Hemgnt Armrish Parikh {*Acquires]

5 [Manager o the Offer Kurmvar Finstock Private Lirrsed

& |Mambers of tha Commilbza | 1) Mr. Mahendra Popatial Shah - Independant Diraclor,
of Independent Director Chairman

2] Mr. Devarshi Diliphhal Patel = Mon-Executive Independent
Director

7 |IDC Members relalionship | IDC Member's are Independent Directors on the Board of the
with the Target Company | Target Company, They do not have any Equity holding in the
(Direclor, Equily shares | Targel Company. Mane of them have any confraclual or other
owned, any other|relaionshipswith the Tanget Company other than their position
contractrelationship), if any | as Independant Dirgclors of the Targat Company,

8 [Trading in the Equity|Mo treding in the Equity Shares of the Targef Company has
sharesiother securibes of | beendone by DS Members
the TC by IDC Membsars

9 (IDC Member's relationship | Mone of the IDC Members holds any confracts, nor have any
with tha scquear {Diractor, | relationship wilh tha Acguirer.

Equity shares owned, any
ather confractrelationship),

if anmy

10]Trading in the Equity|MNotrading in the Equity Sharesiother securities of the Acquirg
sharesiathar secunibas of | by 10O Mamber
the Acquirer by (D

11 |Recommendation on the | Based on the review of the Public Ammouncemeant and ihe
Open offer, &5 to whether | Detaded Public Statement issued by the Manager to the Offer
the offer, is or is not, fair and | on behalf of the Acquirer. IDC Members believe that the Offer s
reasonahle fair and reasonable and in e with the SEBI (SAST)
Reqgulations, 2011,

The sharehalders are advised to independently evaluale the
Open Offer and fake an informed decision, whether or not fo
fender equity sharesin the open offer

12| Summary of reazans for the | I0C has taken inta considearation the following far making fhe

recammandaton recommendation: 10 has reviesed

3] ThePublicAnnouncement ("PAT) dated 17.05,2023;

B) The Detailed Public Satement ("DPS7 which was
published on 24.05.3023;

&) ThaDvaf Letbar of Offer ("DOLCF} dated 31.05.20E3,

d] The Leter of Offier ("LOF) dated 28.08.2023.

Based on the review of PA, OPS, DLOF and LOF, the 1DC

Memibiers are of the view that the Offer Price iz in line with the

parameiens prescrived by SEB|in the Regulations,

The Equily Shares of the Tamgel Company are infreguantly

fraded on BSE Limited (BSE) during the Twelve {12} cabendar

months precadng the month m which P4 was made as sat oul

under Regulation 2(1) {j] of SEBI (SAST) Regulation, 2011.

The Offer Price of Rs. 5.28/- (Rupess Five Point Twanty Fies

Only) per Equity Share i justfied in erms of Regulations, 8(1)

and B{2) of the SEBI (SAST) Regulations, 2011 being the

highestaf the fallowing:

Sr.|Particulars Frice (in Rs. per
Equity Share|
1 |The highest neqofiaied phce per Equity b2
Share of the Tanget Company for aoouisition
urder any agreement aliracts te obligation
1o make a PAof an Open Offer
2 |The volume-weighied ewvarage price paid Mot
or payahble for acquisitions, by the Acquirer | Apnlicable

durng 52 (Fifty-two) wesks immedigialy
preceding the date ofthe PA

3 |The highest price paid or payabla for any Mot
acquisition, whether by the acquirer ar by | Applicabls
any persan acting in concerd with him,
during the 26 [(Twenty-sixd weeks
immediately preceding the date of the
pUblic announcemens,

4 |The woluma-weighted average markat Mot
price of such Equity Shares for a period of i

sixty frading days immediately preceding Applicable
the date of PA as fraded on an exchange,
provided swuch shares ane l'feli:ll.lf-'l'l"j'
Iraced,

5 |The Equity Share value comguied under Mot

Regulation (%) of the Takeover| aslicabis
Regulations, f applcable,
B |Where the shares are not freguently Al

traded. fhe price determined by the
Acquirer and the Maneger 1o the Odfier
teking into account valuation parameiers
including baok value, comparabile rading
rultiphas and e@mings per snane,

In view of the parameters considered and presentad in the
table abowe, in the opinion of acquirers and manager to the
offer, the Offer Price is Rs. 5.25- in terms of Regulation
&(2) of the SEBI{SAST) Regulations, Z011.
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Tothe bestof cur knowledge and belief, afier making the proper 2nguing, thea information contained in
ar geeomparying this statemsant is, in 2l matenzl respact, tnes and comect and nat misleading,
whether by omission of any information or otherwise, and includes all the infarmation required to b=
disclpsad by the Terget Company under the Regulations,

For and on behalf of the Committes of

Adline Chem Lakb Limited

i,

Mahendra P. Shah

Placa: Ahmedabad Independent Dirachor
Date: Septambear 04, 2023 [DAM: D0461325)

CCL INTERNATIONAL LIMITED
CIN No. : L26940DL1991PLC044520
Regd.Off. : M-4, Gupta Tower, B 1/1,Commercial Complex,
Azadpur,New Delhi - 110033
Tel.: +91-0120-4214258, Fax.: +91-11-22417225
Email Id.: cmpsec@cclil.com, Website: www.evocreteindia.com
INFORMATION REGARDING THE 32" ANNUAL GENERAL MEETING OF
CCL INTERNATIONAL LIMITED
Members are requested to note that the 32™ Annual General Meeting (‘AGM”) of CCL
International Limited (“the Company”) will be held on Saturday, September 30, 2023 at
12.30 P.M. through video-conferencing (“VC”) or Other Audio Visual Means (‘“OAVM”) to
transact the business to be set out in the Notice of the 32nd AGM, in compliance with the
applicable provisions of Companies Act, 2013 (*Act”), the Circular No. 14/2020 dt. April 08,
2020, General Circular No. 17/2020 dt. April 13, 2020 and General Circular No. 20/2020 dt.
May 5, 2020, General Circular No. 02/2021 dt. January 13, 2021, General Circular No.
10/2021 dt. June 23, 2021, General Circular No. 20/2021 dt. December 8, 202, 21/2021
dated 14" December 2021, 03/2022 dated 5" May, 2022 and 10/2022 dated 28"
December, 2022 issued by the Ministry of Corporate Affairs (‘MCA”) and Circular dated
May 12, 2020, Circular dated January 15, 2021 and May 13, 2022 (“SEBI Circular”) issued
by the Securities and Exchange Board of India (“SEBI”).
In accordance with MCA Circulars, the Notice of 32" AGM containing procedure and
instructions for e-voting and the Annual Report for the Financial Year 2022-23 will be sent
only through electronic mode to those members whose email IDs are registered with the
RTA/ Company/ Depositories.
The Notice of the 32" AGM and Annual Report 2022-23 will be made available on the
website of the Company at www.evocreteindia.com and at the BSE website
www.bseindia.com.
Members who has not registered their email address are requested to register the same in
respect of share held in electronic form with the Depositary through Depositary
Participant(s) and in respect of share held in physical form by sending email/ writing to the
Company's Registrar and Transfer Agents(‘RTA”), Alankit Assignment Limited, Alankit
House, 4E/2, Jhandewalan Extension, New Delhi-110055. Members are also requested to
update their other details like PAN, Bank details etc. through DPs or RTA.
The Company will provide the facility to it's members to exercise their right to vote by
electronic means both through remote e-voting and e-voting atAGM. The instruction on the
process of e-voting, including the manner in which the members holding shares in physical
form or who have not registered their email address can cast their voting through e-voting
will be provided as part of the Notice of the 32" AGM.
Members are requested to carefully read all the Notes set out in the Notice of the 32" AGM
and in particular, instructions for joining the AGM, manner of casting vote through remote e-
voting and e-voting at the time of AGM.
In Compliance with the MCA Circulars and the SEBI Circulars, this advertisement is being
issued for information and benefit of all the members of the Company.
For CCL International Limited
Sd/-
Pradeep Kumar
Company Secretary & Compliance Officer
Mem. No.A50972

Date: September 04,2023
Place: Delhi
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Oriental TRIMEX LIMITED

CIN: L74899DL1996PLC078339
Regd. Office: 26/25, Bazar Marg, Old Rajendra Nagar, New Delhi-110060
Tel No 011-45048612, Fax 011-45048612
Website: www.orientaltrimex.com, Email: info@orientaltrimex.com

NOTICE TO SHAREHOLDERS
REGARDING 27" ANNUAL GENERAL MEETING

Notice is hereby given that the 27" Annual General Meeting (AGM) of the Company will be held
on Friday, September 29, 2023 at 12:00 NOON (IST) through Video Conferencing (VC)/ Other
Audio-Visual Means (OAVM) facility in compliance with all applicable provisions of the
Companies Act, 2013 and rules made there under and the Securities and Exchange Board of
India (Listing Obligations and Disclosure Requirements) Regulations, 2015, read with Ministry of
Corporate Affairs General Circulars dated April 08, 2020, April 13,2020, May 05, 2020, January
13, 2021, December 8, 2021, December 14, 2021, May 5, 2022 and December 28, 2022 (MCA
Circulars') and SEBI Circulars dated May 13, 2022 and January 5, 2023 ('SEBI Circulars’),
without the physical presence of Members at a common venue. Members will be able to attend the
AGM through VC/ OAVM facility only.

In pursuance of the aforesaid Circulars, the Notice of 27" AGM and the Annual Report of the
Company for the Financial Year 2022-23 alongwith all other related documents required to be
attached thereto will be sent only through electronic mode to those Members whose email addresses
are registered with the Company or Depositories. These documents will also be available on the
website of the Company; www.orientaltrimex.com, on the Stock Exchanges i.e. BSE
Limited;www.bseindia.com and National Stock Exchange of India Limited; www.nseindia.com and
Central Depository Services (India) Limited (CDSL),www.evotingindia.com.

The Company is providing e-voting facility (‘remote e-voting' and facility for 'e-voting during the
AGM') to its Members holding shares in physical/ demat mode to cast their votes on all resolutions
set out in the Notice of AGM. The instructions for joining the AGM and for 'remote e-voting'/ 'e-
voting during the AGM' are provided in the Notice of AGM. Members participating through the VC/
OAVM facility shall be reckoned for the purpose of quorum under Section 103 of the Companies
Act, 2013.

In case you have not registered your e-mail address with the Company/ Depository, please follow
below instructions for obtaining the Annual Report and login-in details for joining the
AGM/exercising e-voting facility:

a) Physical holding: Send a request providing necessary details like Folio No., Name of
shareholder, scanned copy of the share certificate (front and back), PAN (self-attested
scanned copy of PAN card), Aadhar (self-attested scanned copy of Aadhar Card) by sending
email to the Company, investors@orientaltrimex.com or to Company's Registrar and Transfer
Agent, beetal@beetalfinancial.com;

b) Demat holding: Please contact your Depository Participant (DP) and register your e-mail
address in your demataccount, as per the process advised by your DP.

Member having any query/ issue may contact Shri Nitin Kunder/ Mehboob Lakhani (022-
23058738/543) or may send an e-mail to CDSL on helpdesk.evoting@cdslindia.com.

By order of the Board

For Oriental Trimex Limited
Sd/-

Rajesh Kumar Punia
Managing Director

DIN: 00010289

Place : New Delhi
Date : 04.09.2023
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(This is an Advertisement for information purpose only and not for publication or distribution or release directly or indirectly outsida India and is not an offer document or announcament.)

axtex

VAXTEX COTFAB LIMITED

Our Company was incorporated as “Foolproof Vyapaar Private Limited” at Kolkata, West Bangal as a Private Company under the provisions of the Companies Act, 1956 vide Cerificate of Incorporation dated December 26, 2005 bearing
Corporate [dentification Mumber US1108GJ2005PTCOTE930 issued by Registrar of Companies, Kolkata, West Bengal. Consequent the name of the Company was changed from “Foolproof Vyapaar Private Limited” to *Vaxtex Cotfab
Private Limited" as approved by shareholders of our Company pursuant to a special resolution dated December 18, 2015 and Certificate of Incorporation was issued by Registrar of Companies Ahmedabad, Gujarat dated December 30,
2015, Consequent upon the conversion of our Company to public limited company and as approved by the shareholders of cur company pursuant to a special resclution dated March 05, 2018, the name of our Company was changed to

Waxtex Cotfab Limited” and fresh cerificate of incorporation dated March 21, 2018 was issued by the Registrar of Companies, Ahmedabad, Gujarat, The Corporate Identification Number of cur Company is LS1108GI2005PLEOTEI0,
Corporate |dentification Number : L51109GJ2005PLCO76930
Registered Office: J-03 (GF to 4th Floor) Tejendra Arcade, Nr. Ganjifarak Mill Compound, Nr. Rakhial Char Rasta, Rakhial, Ahmedabad — 380 023, Gujarat

Contact: +91-9727170232; Email id: vaxtexcotfab@gmail.com Website: hitps:/ivaxtexcotfabltd.com/;

Contact Person: Ms. Vinita Keswani, Company Secretary and Compliance Officer

OUR PROMOTERS: MR. MITHLESHKUMAR AGRAWAL, MR. KHUSHANT GUPTA, M/S. QMIN INDUSTRIES LIMITED (FORMERLY KNOWN AS OMIN PHARMA
PRIVATE LIMITED) AND M/S. VAX ENTERPRISE PRIVATE LIMITED (FORMERLY KNOWN AS MIRACLE STORES PRIVATE LIMITED)

ISSUE OF 6,31,45,0508 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF RE. 1/- EACH (“"EQUITY SHARES") OF VAXTEX COTFAEB LIMITED (“VAXTEX" OR “VCL" OR THE “COMPANY" OR THE “ISSUER") FOR CASH AT A
PRICE OF RS. 2-PER EQUITY SHARE (INCLUDING SHARE PREMIUM OF RE. 1/-PER EQUITY SHARE) (“ISSUE PRICE"), AGGREGATING UPTO RS. 12,62,90,100/- ON ARIGHTS BASIS TO THE EXISTING EQUITY SHAREHOLDERS
OF OUR COMPANY IN THE RATIO OF 1 {ONE) FULLY PAID-UP EQUITY SHARE FOR EVERY 2 (TWO) EQUITY SHARES HELD BY THE ELIGIELE EQUITY SHAREHOLDERS ON THE RECORD DATE, LE. MOMNDAY, JULY 24, 2023 (THE
E%EEERD DATE"). THE ISSUE PRICE IS 2 TIMES OF FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, PLEASE SEE THE CHAPTER TITLED “TERMS OF THE ISSUE” ON PAGE 155 OF THIS FINAL LETTER OF

®Equity shares which are offered throught the rights issue are Maximum no, of shares will be issued,

BASIS OF ALLOTMENT

The Board of Directors of our Company thanks all investors for thair responsa to the Issuea, which opaned for subscription on Monday, Tth August, 2023 and closad on Wednesday, 23rd August, 2023 and the last date for On-Markat
Renunciation of Rights Entitlerments was Monday, 14th August, 2023, Out of the total 1757 Applications for 59160852 Rights Equity Shares, 340 Applications for 1651872 Rights Equity Shares were rejected due o technical reason,
46960 Rights Equity Shares were partially rejected as disclosed in the Basis of allotment approved by Mational Stock Exchange of India Limited {'NSE'). The total number of valid Applications received were 857 Applications for 57462120
Rights Equity Shares. Final subscription is 91.00% after removing rejection of Rights Equity Shares underthe lssue.
In accordance with the Latter of Offer and the Basis of Allotmeant finalized on 28th August, 2023, in consultation with the Registrar to the Issue (*RTA') and Mational Stock Exchange of India Limited ('NSE"), the Designated Stock Exchange
i.&. ['"NSE’}), the Rights [ssue Committes allolted 57462120 Rights Equity Shares on 259th August, 2023 1o the succassiul Applicants. All valid Applications have baan considered for allotmeant.

1. Thebreak-up of valid applications received through ASBA s as under:

Applicants No. of applicants

No. of Equity Shares
allotted against REs

No. of Rights Equity Shares allotted
against valid additional shares

Total Equity Shares allotted

Eligible Equity Shareholders 806 2826170 1755875 10582045
Renouncees 91 1766662 45113413 46880075

Total 857 4592832 52869288 97462120

2. Information regarding total Applications received
Summary of Allotment in various calegonies is as undar:
Category Gross Less: Rejections / Partial Amount Valid
Applications | Equity Shares Amount Applications | Equity Shares Amount Applications | Equity Shares| Amount

Eligible Equity Shareholders 845 10696756 21393512.00 39 114711 229422.00 806 10582045 21164090.00
Renouncees 952 48464196 96928392.00 901 1584121 3168242.00 51 46880075 93760150.00
Total 1797 59160952 |118321904.00 940 1698832 3397664.00 857 57462120 | 114924240.00

trading is expected to commence on or about 07th September, 2023,

Intimation for Allotment / refund ! rejection cases:; Tha dispatch of alloiment advice cum refund intimation and infimation for rejection, as applicable, to the Investors has been completed an 05th Septembear, 2023, The instructions to
SCEBs for unblocking of funds were given an 28th August, 2023. The listing application was filed with NSE on 31st August, 2023 and subsequently, the listing approval was received on Ddth September, 2023 from NSE. The credit of
Rights Equity Sharas in dematenalisad form o respective demalt accounts of Allottees will be completad onor befare 051h September, 2023 by COSL and NSDL respectivaly. For further details, seea “Terms of tha lssue - Allotment advice or
refundiunblocking of ASBA accounts” on Page 177 of the Letter of Offer. The trading in fully paid-up Equity Shares izsued in the Rights 1ssue shall commence on NSE under ISIN - INEDS2201036 upon receipt of trading permission. The

Furiher, in accordance with SEB| circular bearing reference - SEBI/HOQICFIVDILZICIRPZ02001 3 dated Januwary 22, 2020, the request for extinguishment of Rights Enfilemanis has been senito NSDL & CDSL on Bih September, 2023
INWESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHAMGE ONLY IN DEMATERIALISED FORM
DISCLAIMER CLAUSE OF THE SEBI: Final Letter of Offer has not been filed with SEBI in terms of SEBI ICDR Regulations as the size of issue is nof exceeding Rs, 5,000.00 Lakhs, however this letter of offer will be filed with SEBI for
dissemination purpose, The investors are advised to refer to the Letter of Offer for the full texts as provided in "Other Regulatory and Statutory Disclosures -Disclaimer Clause of SEBI” on page 150 of the Letter of Offer,

DISCLAIMER CLAUSE OF NSE (THE DESIGNATED STOCK EXCHNAGE): It iz to be distincily understood that the permizsion given by NSE should not, in anyway, be desmed or construed thal the LOF has been cleared or approved
by NSE; nor does it certify the comrectness or completeness of any of the contents of the LOF. The investors are advised to refer to the LOF for the full text of the "Disclaimer Clause of BSE™ on Page 150 of the LOF.

Unless otherwise specified, all capitalized terms used herein shall have same meaning ascribed to such terms in the Letter of Orffer.

REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER

CAMEO CORPORATE SERVICES LIMITED

SEBI Registration No: INRDOOO03753 CIN: UGT120TN1958PLC041613

Subramanian Building, 1 Club House Road, Chennai - B 002 Tel @ +81 - 44 4002 07
Email: rightsi@camegindia.com Investor Grievance Email id: investor@camecindia.com
Website: https./irightz.camecindia.comivaxtex Contact Person: Ms. K. Sreepriva

Ms. Vinita Keswani
Vaxtex Cotfab Limited

J=03 [GF to 4th Floor) Tejendra Arcade, Nr. Ganjifarak Mill Compound, Nr. Rakhial Char Rasta,
Rakhial, Ahmedabad = 380023, E-Mail ID; vaxtexcotfab@gmail.com;
Website: hitps:/ivaxtexcotfablid.com/ Tel No: + +31-9727T170232

ASBAprocess, see "Terms afthe Issue” on page 155 of the Letter of Offar

Place: Ahmedabad
Date: 4th September, 2023

Investars may contact the Ragistrar or the Company Secratary and Compliance Officer for any Pre-lssue or Post-lssue related matter. All grievancas relating to the ASBA process may be addressed to the Registrar, with a copy to tha
SC5Bs, giving full details such as name, address of the Applicant, contact numbers, e-mail address of the sole ! first holder, folio number or demat account number, number of Rights Equity Shares applied for, amount blocked, ASBA
Account number and the Designated Branch of the SC568s whers the Application Form or the plain paper application, as the case may be, was submitted by the Investors along with a photocopy of the acknowledgement. For details on the

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS PROSPECTS OF THE COMPANY.

Disclaimer:; Our Company has filed the Letfer of Offer with the Sfock Exchanges ("N5E") and submitted with SEB! for information and dissemination. The Leffer of Offer is available on weabsite of the Slock Exchanges where the Equity Shares are
listed e www nseindia com, the website of the Regisirar to the Issue at httpsrightz. cameaindia.comdvaxtes and website of the Company af hifps.Yvastexcoffablia. com. Potential investors showld nofe that investment in Eguity Shares involves a
high degree of sk and for delails relaling to the same, see the section Klled “Risk Factors"on page 25 of the Letler of Offer. This announcement has been prepared for publication in Indiia and may mot be released in the United Slates.

For, Vaxtex Cotfab Limited
On behalf of Board of Directors
Sd/-
Vinita Keswani
Company Secretary and Compliance Officer

www.readwhere.com




